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A. Contact Dotails -

1. Name of the Appelant R.K Jain '
2 |Address 1512-B, Bhishm Pitamah Marg
! Wazir Nagar
New Celhi-110003

B. Deuils About RTI Hequast .

1. |Paciculars of Lhe CPIO agamstl[a} Mame |ShnY P Pandey

whose order  appeal 1S CPIO & Asst. Registrar
‘prede red

(b} Address 'Customs Excise & Eewice.
i Tax Appellate Tribunal,

IVJEETElﬁGk 2 R.KPuram.
|New Delhi - 110086
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2. Date af subrnlssu}n of[13-08-2018
applicalion
{Copy of application atlached} -

3. |Details of the order appealsd|Deemad Refusal
aganst
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4. F’ra-;er o rehef sought See Prayer clause at the end

5. 'Laat date for flllng the appeal  13-11-2016

8. If appeal is baing filed after 30 Appaal in time
days, the reasons which
preventad from filing appeal in
tirmne

7. Gupues of documents relied 1. Copy of RTI application dated 12-0-

upen by the applicant 2015, (Annexure-1) !

2. Copy of Appellanls lefter doied 17-9- |

2016, {(Annexure-2) |

3. Copy of CPIOQ's letter dated 15-9-2016]
received on 21-8-2016. [Annexure-3)

4. Copy of Appellant’s lefter dated 22- 9-

2015 {Annexura-d & 3)
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BRIEF FACTS OF THE CASE

(1) That the appellant has filed an application dated 13-09-2016 {Annéxura -
1) under Section & of the RTI Act, 2005 requesting far the information as
specified in para 4 thereqf.

(2} That the appetlant vide para 5 of his said application has alsa made a

declaration 1hat the information sought for is not exempted under Seclion
8 or 9 of the RT| Act, 2005 and alzo stated that o the best of the

knowledge of the appellant, the informaticn peraing 1o the Office of the
CPIO in question.

(3) That the appellant received letter dated 15-8-2016 {(Annexure-2) of Shn
V.P.Pandey, CPIOQ to Deemed CPIOs. The Appellant vide letter dated  22-
g9-2016 (Annexure-d & §) requested the sad auvthority to provide the
desired information within the period of 30 days as stipulaled under
Section ¥(1) of the RT| Act, 2005, The Appellant has neither received any
information nar any respanse from the sakd authorty therefore, as per
Section 7(2) of the RTE Act, 2005, the request for infommation shall be
deemed 19 have been réfused, Thus being aggneved by such refusal, this
Appeal.

(4} Tne CPIC and the Deemed CPIGs are deliberately and malafidely
obstructing the infarmation without any reasonable cause therefore they
are liable for penal action. The First Appellate Authority is not empowered

to take action under =section 20 of the BTl Act, iherefore the appellant
reserves his right lo move direct complaint to CIC ufs 18 of the RTH Act.

GROUNDS OF AFPEAL

(1) That the action/inactian of the leamed CPIC and the deemad CPIO in not
oroviding the information o the appellant is illegal and contrary to the
provisions and spril of the BT Act, 2005,

(2} That the inaclion of CPIO & Deermed CPIOs is in viclabion of Seetions 71}
and 7(2) of the RT1 Act, 2005 and is therefore, itlegal. Such inaction is
dearmed to be a refusal to the request of the appellant without any
reasonable cause of ground hence s illegak.

[3) That the CPICDeemed CPIQ is deliberately and malafidely not providing

the information with a view to delay and deny the information resulting in



obstruchion of the same without a;q,.r reasonable cause rather with malafide
intent and purpose.

(4} That the informabion sought 15 neither voluminouws nor exempled under
section 8 or 9 of the RTI Act, thus could have easily besn provided by the
learned CRIG.

{21 That the appellant is ctizen of India and fulfiled all other requirements of
the RT| Act and the Rules made thereunder and = entitled o the
infarmation n queslion.

(8] That a= par proviso b Section 8(1) of the RTI Acl. 2005, the information
which can not be denied o the Parliament or the Siate Leqgislatures shall
not be denied to any persan.  The information sought by the appellant in
the subject application is the one which cannot be denied to the
Parliament or the State Legislatures and hence & cannot be denied or
refused ta the appelland.

(7] Thal the appellant reserves his right to file a direct complaint to the CIC as
the First Appellate Authority is not empowered to take penal action under
section 20 of the KT| Act,

() Thig iz withaut prejudize 1o the nght of the appellan to add, aler or moadify
aty of the grounds of this appeal and adduse oral or written evidenze a1
the tirme of heanng.

19} That a personal hearing may be granted to the appellant before deciding
the prasent appeal.

(10} Thug iz without prejudice to the right of the appeliant W add, alter or
modify any of the grounds of this appeal and adduce oral or writlen
evidence at the time of hearing or Lill the appeal 15 disposad ol

PRAYER
Under the circumslances, the appellant prays as under:

(@}  That the Criginal Records may be summaoned and perused.

(hy  That the CPIO may be diregted to provide the informaticn i queshon

within a time bound frame.

() That penal actipn may be recommended against the CPIC{Deamed

CPIO for causing obstruction b the mformation.

{d)  That any other relief as the Appelats Autharity deem fit and proper

may also be ordered in favour of the appellant.
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{e) That a personal hearing may be granted to the appellant before

deciing the appeal, %{
Signaturao Appellanl

Telaphone No. : 9810077977
24851101
Fax Ma, 011-24535243
Flace . New Delhi
Cated : O7-11-2016
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